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BEFORE THE NATIONAL CREEN TRIBUNAL
WESTERN ZON E BENCH, AT PU N E

APPEAL No. 21 OF ZOZT

IN-THEflATTEB QE

RECYCLINC SOLUTIONS PRIVATE LIMITED ... APPELLANT

VERS U S

GUJARAT POLLUTION CONTROL BOARD ... RESPONDENT

AEE_IDAW OF RESPONDENI- CUJARAT POLLUTION

CONTROL BOARD

I, Devang Mahipatlal Thaker, adult, having my office at Paryavaran Bhavan,

Sector ro-A, Candhinagar, Gujarat do hereby solemnly affirm and state on oath

as under:

1. I am presently serving as Environmental Engineer with the Cujarat

Pollution Control Board - respondent in the present appeal. I have read

copy of the appeal filed by the appellant and the orders passed by this

Hon'ble Tribunal on the appeal. I am conversant with the facts of the

case having perused the record pertaining to the case available in my

office. I am authorised to swear the present affidavit on behalf of Cu;arat

p -4- fl-."T.^Pollution Control Board and am otherwise competent to make the
Q'.t 
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2 The appellant has filed the present appeal seeking the following principal

reliefs:

"i. Allow the instant Appeal and set aside the impugned

order dated 10.1z.zo2o passed by the Respondent

wherein Environment Damage Compensation to the

tune of Rs. 25,oo,ooo/- (Rupees Twenty-Five Lakhs

Only) has been imposed upon the Appellant, AND/OR

ii. Direct the Respondent to refund the Environment

Damage Compensation to the tune of Rs. 25,oo,ooo/-

(Rupees Twenty-Five Lakhs Only) deposited by the

Appellant in compliance if impugned order dated

10.1z.2ozo passed by the Respondent."

The appellant is principally aggrieved by the decision of the Cujarat

Pollution Control Board in levying Environment Damage Compensatior-t

of Rs. z5 lacs, and has assailed the said decision mainly on the ground

that:

- no adverse or negative impact has been reported to an),

statutory authority regarding flora, fauna, agriculture or an)/

water bodies due to operation of industrial plant;

- no opportunity of hearing has been accorded prior to

determination of the quantum of Environment Damage

Compensation.

The appeal laying a challenge to the decision of levy of Environrnent

Damage Compensation of Rs. z5 lacs on these grounds is misconceived,

both in facts and in law, and deserves to be dismissed by the Hon'ble

Tribunal.

The basic factual matrix is not in dispute between the parties. The

*dmitted facts, which otherwise can be verified from the documentary

record, are

I
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(i)

(ii)

(iii)

Appellant is a 'pre-processing facility for producing Alternate Fuel

Resource from Hazardous Waste for use in co-processing'. As part

of its business operation, appellant receives industrial waste,

including hazardous waste, from different types of industries.

Appellant processes the received waste and converts the industrial

waste into fuel.

Appellant sought and obtained license under Section z5 of the

Water (Prevention and Control of Pollution) Act, t974 and Section

zt of the Air (Prevention and Control of Pollution) Act, rgBr read

with Rule SQ) of Hazardous Waste (Management, Handling and

Transboundary Movement) Rules, 2oo8. A Consolidated Consent

and Authorisation, valid up to 1j.1o.2024, has been issued to the

appellant by the Cujarat Pollution Control Board. The permission

contains various conditions, and they need to be strictly adhered

to and complied with by the unit.

On 3o.o9.zozo, an inspection was carried out at the industrial unit

of the appellant company. During inspection, it was noticed that

appellant was not carrying out its work in compliance with

environmental norms and conditions of license. I say that orre of

the primary non-compliances was that the unit was not

maintaining Zero Liquid Discharge ('ZLD'), a treatment process

designed to reduce wastewater economically and produce clean

water that is suitable for reuse. The water samples collected at the

site also disclosed high levels of contamination. Copy of inspection

report is annexed herewith and marked as Annexure R-t.

Detailing these violations observed during inspection, a notice was

issued to the appellant company on 30.o9.2o2o.

ln response to the aforesaid notice, a compliance report was

submitted by the appellant company on 5.1o.2o2o. The appellant

accepted that there was alkaline water discharge from the Iiquid

section area, and explained that "during the monsoon and heavy

rains the pump installed in the pump farm was under maintenance
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and hence a alternate arrangement was done to pump the water

to the ETP. Due to some Ieakages in the pump installed; cooling

water got accumulated outside the dyke area. The leakage was

from the pipeline which has now been rectified." The company

also accepted that scrubber of liquid area was not working at the

time of inspection, and stated that "scrubber system in Liquid area

was in the working condition but due to heavy rain, it had

developed some maintenance issue. This has been attended & it is

in working condition at present". A copy of compliance report

submitted by appellant under cover Ietter dated 5.10.202-o is

annexed herewith and marked as Annexure R-3.

(vi) Noticing serious infirmities and non-compliances in the inspection,

the Board issued following directions to the appellant in exercise

of powers available to the Board under Section 33-A of the Water

(Prevention and Control of Pollution) Act, 1gl4:

"1. fo prohibit manufacturing activity on 15th day at

Plot No. 2o9lz, CIDC Estate, Panoli, Dist- Ankleshwar,

Ankleshwar- 39416.
z. To stop operation of D.C set ancl CPP on r5'h day (if
any).

j.To close the operation of your industrial plant on the
abovementioned on t5tn day.

4.To direct the concerned authority to stop supply of

electricity and water on 15tn day.

5. This order will be effective with r 5'n duy."

Copy of communication dated 3.11.2o2o directing closure of unit

has been annexed by the appellant as Annexure ,4-6,

Appellant, on 7.11.2o2o, made an application for revocation of

closure order and submitted a reply to the Board. The replv has

been annexed by appellant as Annexure A-7. Again, there was no

denial about the non-compliances and/or violations noticed during

the inspection undertaken on 3o.o9.2o2o, and the compliance

,submitted on 5.1o.2ozo was reiterated by the appellant company.
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4

Additionally, it was stressed that the non-compliances were not

intentional.

(viii) A fresh inspection was carried out on 6.r.zozo. The inspecting

team recorded that:

"t. Unit has provided fixed pump with fixed pipeline in
liquid section area.

z. Final ETP treated water reused line repaired

3. ETP was found in operation during visit and logbook
of ETP operation is maintained

4. No waste water discharge found during visit

5. During visit two stage alkali scrubber pH was found
alkaline during visit

6. Unit provided two stage alkali scrubber and

activated carbon tower in liquid section area

7. Unit has lifted about 51.18 KL contaminated waste
water from storm water drain and transferred to ETP

8. No any contaminated wastewater ponding observed
during visit. Unit has cleaned the storm water drain and

levelled with fresh soil."

Basis the findings recorded during inspection held on 6.11.2o2o, the

Board took a decision to allow revocation of closure direction

issued to the appellant for a period of three months' subject to the

following conditions:

"1. Unit shall strictly comply all the points mention in

the undertaking submitted as action plan for closure

compliance on dated 3olrlzozo.
ll. Unit shall strictly comply under taking dated
oglrlzozo regarding short term period revocation.

lll. Unit shall comply ZLD & CCA conditions."
Copy of letter dated 14.12.2020 granting stay over closure direction is

annexed by the appellant as Annexure A-9.

I submit that the material on record clearly reveal infraction of conditions

or non-adherence to the prescribed environmental norms. There has

been no challenge to the findings of breach recorded during inspection
4
1^h€ld on 3o.o9.zozo. It is not and cannot be the case of appellant that the
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findings of the team which carried out inspection on 3o.o9.2020 are

faulty or erroneous. On the contrary, the appellant has acceptecl the

findings of inspection and submitted a statement reporting remediation

of each highlighted deficiency.

The inspecting team noticed violations of environmental norms during

inspection carried out on 30.o9.zo2o; however, they could not decisively

determine the nature and extent of damage that may have been caused

to the environment because of the violations noticed during inspection

carried out on 3o.o9.2ozo. But, once it is prim a f acie established tnat a

particular industrial unit has not strictly adhered to the prescribed

conditions and/or violated environmental norms, such unit stands liable,

both in fact and in law, to paying compensation.

The amount of compensation is ordinarily calculated on the basis of

formula prescribed by the Central Pollution Control Board. However, in

the present case, as the extent of damage was unascertainable, the

State Pollution Control Board levied damage as per guidelines issuc.d by

the Pollution Control Board based on the directions contained in the

orders passed by this Hon'ble Tribunal in Paryavaran Suroksha Samiti &

Anr. v. Union of India (Original Application No. 593 of zotT) and Aryavart

Foundotion v. Mls Vopi Green Enviro Limited & Others (Original Application

No. 95 of zorS).

7. The contention of appellant that the imposition of Environrnental

Damage Compensation is arbitrary and unreasonable is wrong and

denied. I submit that I submit that the levy of damage compensation by

the Board is just and reasonable. The amount of compensation

determined by the Board is not arbitrary, but is based on the calculations

indicated by this Hon'ble Tribunal in the case of Aryavart Foundation v.

a.. .,?"."..* - ,ar . =.^M/s Vapi Creen Enviro Limited & Others (Original Application No. 95 of
.. 1
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8

2o1B), especially in cases where the extent of actual damage to the

environment cannot be decisively determined.

I submit that contention of appellant that there has been no damage to

the environment is fallacious, and based on no evidence. Except for a

bald statement that there has been "no adverse effect or negative

impact upon f lora, fauna, agriculture or any water bodies due to

operation of lndustrial Plant in the inspection conducted on 30.og.2ozo",

no material has been placed on record either before the Board or this

Hon'ble Tribunal by the appellant conclusively proving that no darnage

could have been caused to the environment or that no damage has

actually been caused to the environment because of the non-

compliances reported in the inspection carried out on Jo.o9.202o.

The contention of the appellant that the lapses notice during inspectiorr

carried out on 3o.o9.zozo are only marginal and that the same have been

rectified or remedied immediately by the appellant does not eradicate

the fact that the unit of the appellant was found to be non-compliant on

the date of inspection. AII that has to be seen by the authority is

whether there has been strict adherence to the specified conditions and

stringent compliance of the prescribed norms. ln the instant case, the

authority did notice several instances of non-compliance to the

prescribed conditions and environmental nornrs. The non-compliance of

certain conditions has not been disputed by the appellant, ancl the

appellant has submitted a report acknowledging the deficiency and

reporting rectification. The gravity or puniness of the infraction rllcr/, dt

best, have some bearing on the amount of compensation that may be

levied by the authority.

The contention of appellant that the Board has imposed darnage
1
conrpensation without giving an opportunity of hearing and without

following principles of natural justice is misconceived. In the case of
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Chairman, Board of Mining Examination & Anr. Vs. Ramjee, reported in

1977 Q) SCC 256, the Hon'ble Supreme Court has observed that "natural

justice is no unruly horse, no lurking land mine, nor a judicial cure all. lf

fairness is shown by the decision maker to the man proceeded against,

the form, features and the fundamentals of such essential processual

propriety being conditioned by the facts and circumstances of each

situation, no breach of natural justice can be complained of. Unnatural

expansion of natural justice, without reference to the administrative

realities and other factors of a given case, can be exasperating. we can

neither be finical nor fanatical but should be flexible yet firm in this

jurisdiction." ln the present case, the Board did bring to the notice of the

appellant the infractions. The Board also considered the compliance

report submitted by the appellant and f inding rectif ication or

remediation of deficiencies noticed and pointed out during inspection

carried out on 3o.o9.202o revoked the closure order and permitted

resumption of functioning by the industrial unit. The Board has .rcted

fairly and reasonably, and it cannot be said that the action of the Board in

imposing compensation is harsh or arbitrary or violative of law.

11, Without prejudice to the submission that the decision has been taken by

the Board by adopting a fair procedure, the Board is willing to present

another opportunity to the appellant to submit its response prior to

passing final order assessing the environment damage compensation. I

submit that the entire exercise shall be conducted in accordance with

law, and shall be completed by the Board within a period of ro weeks,

This shall be subject to the condition that the appellant shall keep the

amount of Rs. z5 lacs already deposited by it with the Board till the

passing of final order on the quantum of compensation by the Boarci.

The State Pollution Control Board shall also take necessary action,

cluding penal action, against the appellant for the breaches noticed

g the inspection carried out on 3o-.o9.zozo. Such action, as may be

D - M. {tn a\A€J1 .
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initiated by the Board, shall be independent of the determination of
environment damage compensation that shall be calculated by the Board

after following due process of law.

13. I submit that for these and other reasons that may be argued at the time

of hearinS, the present appeal is devoid of any merits and deserves ro be

dismissed by the Hon'ble Tribunal. It is therefore humbly prayed that the

Hon'ble Tribunal may be pleased to dismiss the appeal filed by the

appellant with costs.

14' I submit that the Board remains committed to performing its statutory

duties and assures that all necessary actions will be taken by the Board

against the erring industrial unit. I submit that the Board shall abicle by

any and all reasonable directions or orders that may be issued in this

behalf by the Hon'ble Tribunal.

D . M. Tha\<€A .

DEPON ENT

VERIFICATION

Verified at Candhinagar on this ttth day of Novembe r zozl that the

contents of the above affidavit are true ancl correct, nothing stated

therein is false and nothing materiar has been concealed therefrom.

S). M.ThaK 0-1 .
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Gujarat Pollution Control Board

( lnspection Report ) - Air,Water,Hazardous
(tlnderScction2iol"l lr0WaterAct1974.tJnderSection24ol"lheAirAot198 Iand UnderSectiunl0ol'l:l'Act1986)

Recycling Solutions Private Limited

Ernail :

jvrn@rs-pl.corn

clephone

0

lnspection ld : 57955.1 ( lloutine Visit )

PLOT NO:,
Plot No. 20812, GIDC Panoli, Anl<leshwar, ,

Panoli - 3941 l6
DIST : Ankleshrvar, TAL : Ankleshrvar. SIDC : Panoli

Outward No: 36360-12/l

Ro Nanre: Anhleshrvar

4

3

2 Type / Scale / Sector / Status

EnvAuditDetail : Sch : l. .Ycar: .On Dt:

RED / MEDIl'JM / Cornrnon trealnlent and disposal facilities(CE'l'P. TSDF, Ewaste
recl'cling, CBMWTF. ef'fluent convevance pro.ject. incinerator. solventiacid recovery

lant. MSW sani landflll site) / In O tron
In on Dt & Time: i0/09'2010 l5:4,5 / Air. Water .Hazd Person Contacted : Girish Pra.lapati- EHS Manger

(lonrmi.ssioncd Dt : 3 l/03/20 I 9 Prottuction Sralr.r t)r : 0l10412019 Applicability of CltZ llulcs: No

_5 Water Consum ion in Kilo Lts Per Pqv Ind : 5.000 Dom : 5.000 Borervells: 0pt

b Waste Water generation / Discharge (klpd) : Ind : 0.000 Dom : 0.000 Tubewells: 0

PCB ld:6(

7 Consumer No.(Electric Meter): Source of Water Supply: GIDC
8 D Mode of Industrial / Domestic : Zero Disch / Zero Disclrarge
9 Discharge Pt / Final Receiving Body (Ultimate): Zero waste water discharge facility / 0

10 Status of water consent Under the Water Act,l914: A W H- I 08362- I 3 / I 0 12024 Last I nward : I 7 2069 - I 6 10212020[DEX]

11 Effluent Treatement plant (ETP) : Units, if provided and status :

ETP Details : P-Chernical Dousing Tank,P-Collection Tank,P-Equalization Tank,P-Filter Press,P-Flash Mixer,P-Lamella
Settler,P-Pri S$tling L"t!,!-q.!!

12 Whether Industry is a memtrer of CETP ? No
13 lers=0, DG Sets=0, Flue Gas =0, Process =0, ETP Cap = 160, Capacity of All =

o Data

o Data

Data

1 TSDF Name : Not Regd u,ith any TSDF

k

I
15 Lab Ch ---qlggsfglr.gjtlg
16 Last Env. Form V: 2

i_*:.zsio.@_-_-_-_ _ __-ryrl.ics'tc_l'q's.!_-rtr!i[gJ]It__- _ - . __-_-_:_-_-
015-2016 Water Cess Return 3 i, HW Monthly Rcturn : 2020-01

17 Last 3 Legal Action :

Monthly Patrak Data : Last Return : 202008 HAZD Waste Disposal : NO DATA

Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
[)roduction - 58097. tl'lP - 0. AP('M - 0 Mctcr Rcading - 0. Kilo l-itrc - 2-.10 Meter Readirrg - 0. Kilo Litre - 0

12n0t2020 l/7 ( Through XCN )
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[:lcctric Conrplrrr Narrr . (l'.lll9t Strppll )

On East Dircction ()l'tl1c lociltiotr ol'thc Corn piilr)'

On Nortlr Dilcctiorr ol thc Iocatiorr ol thc Cornparr,r

On SoLrth l)ircctiorr ol thc IocaLion ol'thc Conrpanl'

On West Direetion ol the locirtion of [hc ('o

Gujarat Pollution Control Board

,IXiV( 
t

!ll)r rllel
(ilDC l'lot

PCB Id: 66336

( lnspection Report ) - Air.Water,Hazardous
(tJrrtlcr.Scction 23 ol'-l hc Watcr Act 1974. []nrler Sectiorr 24 ol 'l hc Air Act lgtl I arcl []ndcr Scctiorr l0 ot'Iil' Act Igtl(r)

One Time Uptlations
0

e

Air - Watcr'- I llztl ,\('l

o Productiorr sincc ( l)utc) or Proposed

Nos ol'Stacks 1 lrlrrc (ias & Proccss )

lel llcgistrttion Valid ??

Narre & Addres-s o l' M A IN-Rc-Cyclcr

h Regd rvith't',S.1).1 ----Not t{egd rvith anv 'l SI)ll
Within Statc

rllrt!
(ill)t'Ruad
(il t)C lloacl

t.010420!9

Yes

N,A
1

_\.:ffEql.' l Ilzcl \\'a.crc O,:lg!gll9
D Board l'rovicled at lhe Entrance ? Ycs

CETP Nanr

l1 Nos of Florv-lVlctcrs - W.C / W.W.C IETI, = 0.0.0
ls lndustrl, ZL: I{o Dlsc'HARCE C'arc (tl_tc1,l{l! ) Yes

W.W.C Tlcatmcrrt tlrnr Pri / Sec / Tertiarv / N.A

----NO'f a Ctr'l l' Menrbcr

l)rimarl' -l
General Observntion

R.O File No

a Is the Industrr irr Opcration ?? Yes

opc ritt u,ithout CCA No,

l{as Production crccctled (last 3 NIT thnn CCA-Qty No.
Any products-NO l in CCA, manu rcd-Last 3

No.
s

Otlo tivc EmissioniBye Pass in Premiscs ?? Ycs

Industry Nanrc C'IIANCED in recent tinrcs ?'l No.

n rvith (lE'l'P o No

c

d

b

h

a

e

I or 1r.t .trt

Lrcr gi N4etcr' l'or_A.P.C.M ?

Prtivision ol.arrr S lANI)-BY Punrp'/'?

Air Related

Fuel conlirrnitivc rvith CCA ?

C-onsu

Measurcs conlirmitive CCA co

d ALL APCMs are irr operatiotr

SMF availabil

No

No.

a

b

c

Yes

No.

No.

No.

Provided

Yes

No

Fully

as pcr c|u\

i!,_
ohc obscrr.cd

crubbing
Ultimate Dis ol' Media

Nos of lcs:Stack&Arnbient

GEIVI

l8
Provide Au
Where Authorization Under BMW Rules 2016 obtained ?

thorizl tion No. / Date

Haz Waste Related

Catg confi

NA

xCN l\,r StS TAI-LY
??

Stock ol'Haz-Wirstc /a premises/Whether IIXCESS 'l

l
l

CCA limits

f I
o Yes

h ETP

I 0,0

Yes

Yes'*ll,lliliil,lsit,le'il;ty, ;,t.t:,,,.,1,,,

Collection, Storagc
;Adeguate ??

Reusing or ltccryllry 
"f 

H", Wttt" Uy t.
I ^oRn^L. / Y(:N Nilrnil),ctc / Dicnncal Rennrrlc TAI MN(l

t2n0l2a20 2/7 ('l'hrough XGN )

's Applicabilitl '? Air. Watcr. lllz

I

t red ??

f

o ':'1i',;:' No.

Hiii',' ilte r'mili$iii#itti ccA :', " ,;

b No.

N
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Gujarat Pollution Control Board
( Inspection Report ) - Air,Water,Hazardous

(Under Section 23 ol"['hc Water Act l97ul, Uuder Section 24 of The Air Act l98l and Under Section l0 o1'IP Act 1986)

b NA

NA

h

k

nl

Yes

Yes

Yes

Yes

lr

o

Details of ts by thc facil
Scprate storage :rrea r'llaz. \Vnstc fol the utilization
or nelation lrom sts ided?

Quantity of Hazardous wastc l)rocurcd as per CCA?

Yes

v;,
Water Parameter
t

Ir

t:
c

I

Source ol'\I'atcr S

W.W.G is EXCEEDING thc ('(1,\ t"imits
w.w las thc Conscnt Condltions ?

Was the lil l' in operation '.)

'freatnr 
en t stent A

Did u obscrryc ANtl ILLEGAI- l)isch q,

Nos ol Sanrples col lected

c[)c

I

No.

No

IJA ll; to harrdlc cxisti e lllucrt t R r/Main Reqd

No.

Yes

as per orux

as per crux

2

Remarks :

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : yes

Yes
user YA o

lv
,A

capacity of
(Capaeity o

sta ed the ba onscd nePlanc
ach ofo. Bastsrn lled inc,N tch/Day

rundcr

ls up
soP/

, Facilit
Pnssbook is

with theT 98p8

ofDetails

an cqu pment comp

the a lied process

thg conditions givcs in

cd?

icablc

Site Observations during Inspection. PCB-ID: ( 66336 )

t2n0t2020 3/7 ( Through XGN )
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Gujarat Pollution Control Board

\i) r.r{lLlrt[ ii,1xi1 ;,., ,1..,.,t.;r Liquril t)rcr;r*st errera oi], ut'rii I i,ltiiir,t $citrlii;ei i]{ t.t crL'\,r.jri ,1

PCB Id: 66336

( lnspection Rel)ort ) - Air,Water,Hazardous
(t.intle r Scction 23 ol'Thc Water Act 1974. Llrrtlcr Section 24 ol 'l he Air Act I9ltl arttl t.lrrtlcr Scctiort l0 ol-lil'Act 1986)

This common facility is inspected with N.M. Tholiya-APE w.r.to routine monitoring. Unit has obtained CC&A
valid up to 1311012024 fbr Waste mix processing facility fbr fbllowing waste to prepare firel for co-processing a)

Waste Mix solid-140M T/Day, b) Waste Mix liquid:l00 MT/Day, During inspection unit is observed in
operation & proccssing for Mixed Solid & Mla.Liquid products is going on. Unit lras provided online VOC, CO,
HC and H2S analS,zer in solid mixing plant. Air Section: ln tiquid Storage area, unit has provided five tanks I

nos. of mixirrg vessel tank, I nos. of Raw Material Tank & 3 nos. of Product tanks. All storage tanks connected
with air extractiorr system followed by alkali scrubber during inspection & it is fburrd not in operation. Unit has

installed only single stage alkali scrubber. But, unit has not installed APCM (t\,vo stage scrubber followed by
activated carbon torver) as perthe CC&A. Water Section: During the inspection. all<alirre w/w is discharge into
open area behind the plant by a bypass line from the liquid section pump area & w/w sample is collected from
this bypass line. In additionaltreated water line of ETP has been found broken and its waste water found to have
gone into the open area behind the ETP & sarnple is collected from this loacation. 'fhe waste water from both the
incidents is found to mix & going into kachi storm waterdrain within premises & ultimately this w/w is disposed
into outside of CIDC storm waterdrain through hole. Duringthe inspection ETP has observed in idle condition.
Photograph takerr during inspection uploaded doc. File.Unit has obtained agreement with M/s Anas Green
Environment Pvt Ltd, Valsad for sending contaminated drums. Unit has disposed 26.04 MT- June-2020,24.03
MT- July-2020 54.15 MT- Aug-2020 of discarded drums. Housekeeping of unit is very poor. Handling procedure
of Hazardous waste is also very poor. During inspection, instruction is given to the unit as perwritten instruction
note. [453] -061 1012020

- RO Comrnents/Reply :Strict actions recommended-1211012020

W.C Notings: ---------------------[453-DEE]-','

Specific Instru o Pt Complianc-e

y) ?,lii'.ldir lii'rr',i. 1,1' ;1 !-r. &t{1(}{i r.{i-ds(:1 5slEl"l.r{, ",llqi r{ric-r $ y r-tl.rliittir :rili ' ,..,1i.1.

r{ll':.-.r r"r".i Srirrqlr.r

t.i. u.".r rr:r:ltr,litll ,.rlil .ij ,.r1 3 't 11"l i,fliltr t)t

?y rtr{1.

Compliance Observed in this Inspections.

12n0t2020 4/7 ( Through XGN ) -- -tr r-Ir-
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Gujarat Pollution Control Board PCB Id: 66336

( lrrspection RePort ) - Air,Water,l{azardous
((lndcrScctiorr2lol lhc\VatcrAct 197{.tlndcrScction24ol'lhe,4irAcL 198 landlJndcrScction l0ol'l:l)Act 1986)

lnstructions in Previous Visits and Reply lnsp Det lnstruction Status

s. r).s{Hidl 6eotcrat discarded containers/ barrels i. sq.S ils{i +(cl.s se.tt

aat Ru{l'jttl? Asta 8?(1.; Discarded container / barrels are stored in,

identified covered shade. All Discarded Container / Barrels are disposed to
GPCB approved Agency M/s. Anash Green. Details of GPCB authorised
Scrap vendor along wrth manifest details of dispatch during last 3 months
attached in Annexure 3, (1'1/1 012020)

569370(29/06/20) Stlll Pending

q.u[udtl. Qg{at storage shed r{i Ytt Ttt i.+e store 5?ctt{i uta B a
Hazardous waste storage E Handling guide lines "0 AUIX ?1,?ctf { V+rt Uql.

t{l.c'tat 8?9,; We are following the CPCB guideline for storage which covers

the following: @#$. We have pucca storage shed with concrete flooring
covered with four-sided wall and roofing. @#$. fhe floor is above high flood
level as per the storage guideline. @#$. We do not store waste material in
open area. @#$. Separate tank farm with dyke wall and other safety
features.@#$. Segregation of Waste and its identification system@#$. SOp,
Recipe, Compatibility system with production order.etc..@#$. Flame proof
lighting & fittings@#$. Gas sensor & Alarm, Smoke detector, FHS system@#
$. Spillage Collection kit@#$. Good House keeping, Compliance photo
Annexure: 5 (11t10t2020)

569370(29/06/20) Still Pending

?.1,{tqdu. rl,su Etrr lule uoru-l urils{l i Q*e sl-Ul.ildlct

i c-ftqr o{rE aa dqrxi rltda priorityrrtflu VruQl co-processing ur} cJ,qt,;
. We are lifting materlal as per our plant processing capaclty,

@#$. We have to follow strict lifting plan to comply with cement
criteria. @#$. We have SOP for FIFO and our average
storage period is less than 7 days.

. Details of material storage attached in
photos. Process Flow chart attached in Annexure : 2@#$ (1111012020\

rrtD Q.cuxirrtd B 569370(29106/20) Still Pending

t. rstc-tdl q?ilt{l ar6i tati ?tilEs}.{ren-
contaminated qtqft Asr+dl otcst? ct%la{ 1"0 a}etfl alu.{I.; . We have
pucca storage shed with concrete flooring covered with four-sided wall and
roofing. @#$. The floor is above high flood level as perthe storage guideline
@#$. We do not store waste material in open area. @#$. The vehicies are
covered with roll on roll off cover during the monsoon. @#$. Storm water is
collected in a sump, which is regularly monitored and had provision for
llqqlter to ETP, Compliance Photo Arrnexure : 4@#$ (11110t2020)

qt Ust?{ chemical s69370(29106/20) Still Pending

3.Liquid material storage tanks rf3 clrLLqq[{i rr{ta(-t Scrubber o(l vent ott

outlet u? VOC meter c+cttfl i'tl record G,cqtcqf..+t E? storage tanks {t}
Nitrogen blanketing t{t} "{l etsqa[ r{stilc[1.; . We have already completed

the purchase process and issue PO for VOC meter. @#$. Delivery and
installation will be done within 2-3 weeks. @#$. Most of waste is having Flash
point is above 65 Deg C. We have provided adequate safety mechanism at
site to address fire hazards.

. They are Static electrrcity protection,
isolation valves for each system, Verrt value scrubbing system, Fire hydrant
system etc... . There is
no CPCB guideline for NB system, however we would like to explore the
suggestion for better safety. @#$. We are working with our project team and
external consultant to work out the technical feasibility. @#$ (1 1 t1 0t2020)

,569370(29l06/20) Still Pending

4. Waste Mix Solid {t}"ft t "tcfl pit construction 't] progr.r. *p.,1 "dr{t

S?Lcdl.; New Solid Pit construction, Erection , Commissioning work in
progress as per attached Annexure No-01., Compliance Photo Annexure No-
1.1 (1 1/1 0t2020)

s69370(29l06/20) Still Pending

5) Submit last three month raw materials receipt & product, dispatch along
with its supporting document.

558954(20t02t20) Still Pending

1) Maintain printed bounded logbook with page number for operation of ETP,
APCM/ Scrubber & deodorant spraying system,

558954(20t02t20) Slill Pending

1zil0t2020 5/7 (-l-hrough XGN ) N c
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W Gujarat Pollution Control Board PCB ld: 66336

( lnspection Report ) - Air,Water,Hirzardous
((.intler Scctiorr 23 ol-'lhc Wate r Act 1974. Urrdcr Scctiorr 2.1 ol l'hc Air Act l9tll urrd []rdcr Scctiorr l0 ol l:l'r\cL 198(i)

3) Submit SOP for vehicle/ transportation for ensuring GPS tracking, online
manifest system, spill control kit etc.

558954(20t02t20) Still Pending

4) Considering the fire hazard, ensure to give proper training to persons
involve in processing, handling etc. and maintain training record regarding the
same & ensure the use of PPE's.

558954(20t02t20) Still Pending

2) Provide proper storm water drainage network in premises. 558954(20t02t20) Still Pending

r. As{qt u[udu 6L?r k]E{ls teflr rlRaul-tt o{"r[a(.t Qlaz +,{lclr
Eclrerq R+ar{ru rO.rerd a}u{ std ufililur of?.r irr rqrlac-i 0. ixr i"ft
tttA act(c{cttql uta(-t C$et .{t$ualtJ'ta] r,{lzf Ds-I i frp 4t %1at D. A"J

satet'r uqt uLc-{l 'uQcJ %Lcr.t {Aa B. Rdl, uet 6ue-Ira st,{cftfl atcsr.(-ftS

gqt sfli r,r)."ft slflur %lqr s?dl.

547049(13t11t19) Still Pending

ql.Sqtdi d[+0rl fun.ar[ o{.te tr G.qtea u[dur u3 src{. 547049(13t1 1t19) Fully Complied

t2/10t2020 6/7 ( Through XGN ) tr c
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Gujarat Pollution Control Board
( lnspection Report ) - Air,Water,Hazardous

(LJnderSection23ol"fhcWaterActl9T,l,UnderScction24olTheAirActI98 landUnderSectionI0ol'l:l'Act1986)

Annexure Dctails - Air,Stack,[{azardous Waste & Samples PCB-lD: (66336)

PCB

A Sample Details

I 0 on ph strip / 29

on plr strip / 29 I 600- I 600 REP

Sampling Pqint

ponding r.vithin prcrriscs at

r Sampled

side -

B Process Stacks

C Flue gases Stacks

Sr Time Type Cot.,Cond ' ,

w-6 I 550- r 550 REP sanrple collected front bypass line lronr liqLrid brorvn

grcy turbid

I [:ugitivellnrissiorr I_i ttachcd to N.A
.lixtracr iorr s.r stcru

O Details about Hazardous Waste Management:
Soui:ce of i{azalrlous \\,astc

hazardorrs

E Products:

M rx Irg Arca

ear
1'

T' ctw.col_ rrrrisToDST----
| -i5.i 2.000-M. t c'iw.cot-.c t'i.s t( ).t)s't'

Car

I -36.r 2040.000-tv
r7.3 0.000-M.t'

(lt\
q1)

Sr'i

2

1-
l.ql!cflr!t!o_ li[iI
Altcrrralc lirc

Product Nsmc"ti:,iiri 
iiozarri ir'* u;rr.iu

I lhrnr lrott-ltazilfcloLrs rr trstc

f p"plig4 QIy- .i
_ljQqJl{jl0, N,1 urr r Ir

10000.000 \lontlr
01100 

;N4 
orrth

I n spcc-tio'n Rema l'-ii ,;-rl
l;
l1

lr
lr

: ]Wastc ry,tii t.iclrici
.l \\'asts rlix solid

F Rau,material :

7i4!il04
I 200,000

+-so0.ori0 - u.t'l
1000.000 - r\.{,'t'

'-' 
0obo'[.{,,nrlr t)

O
o

-Sr:
Raw MaterinlName Ca pacitl, - Unit / Month

,t,iiii iiia.tc
2 ,rton hazardoLls \\'asl0

G Water Consumption & Gencralion []reali up

9-i(x).0(x) - M.'l'
0 000 - l\4.'['

. 511 W_1!el Codp (Qty
I I)onrcstic l)urprrsc

2 Wash Watcr

i1kfpd - I(ilo l-trper Day)1 \vC: 10-000- ] w)IC i!l:000 ]5,(X)() 0 000
.s.(xx) 0.(xx)

SItX'
SI DC

Signature By(N H PARMAR,SSA)

Water Source Remark

H Solid Waste

Inspection Team : N II pARNIAR.SSA

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certifiecl.

t2lt0/2020 7/7 ( Through XGN )
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ffi#
Test Report No.:42144

L Nanre of the Custorner
2. Address

3. Nature of Sample

4. Sanrple Collected By
5. Quantity of Sanrple Received

6, Code No. of the Sample

7. Date & Time of Collection & Inwarcling
8. Date of Start & Completion of Analysis
9. Sampling Point
10. Flow Details (Remarks)
I l. Mode of Disposal

12. Ultimate Receiving Body
13. Ternperature on Collection
14. Carboys Nos for

15. Water Consunrptiorr & W.W.G (KLPD)

Gujarat l)ollution (lontrol Board
I]haru ch

C-l/l I 9/3, Gll)(l I'hasc-2

Na rnradanagar

Bharuch-39201 5
'l'clc:(026J)22{6333

: Recycling Solutions Private Limited - 66336

: ,Plot No. 208/2, GIDC Panoli, Ankleshwar,
Panoli-3941 I 6, Taluka : Ankleshwar, District : Ankleshlva r., GIDC :

: REP-Representative/Grab, (Insp Type : ROU-Routine Visit)
: N H PARMAR,SSA
: 2.5 lit
: 289689

: 3010912020, (1550 to 1550) & 05/10/2020

z 06t1012020 & 20t1012020

: w/w sample collected fronr bypass line fronr liquid section purlrp fll'ea -

on open land within prenrises

0

29 & pH Range on pH Strip :9-10 on pH strip
Barcode & Color & Appearance :brown
lnd :5.000, Dorn :5.000 & Ind :0.000, Dom :0.000

6 ,Cnp No & Weight:

ANALYSIS REPORT FOR

WATER,/ WASTE WATER SAMPLE

, Sanrp[e ID:289689 - Analysis Comptetion20tiOtZOZO

Common treatment and disposal lacllitles(CETP, TSDF, Ewaste recycling, CBMWTF,
effluent conveyance project, incinerator, solvenUacid recovery plant, MSW sanitary

landfill site) I LAB lnward :42144
TEST REPORT

o{e, !0!l0t2Qz!1

Sr
lpH

Parameter Unit Test Method Ra of Testing Result
pH Units 4500 H+ B APHA Standard Methods 23rd edi.2012 1 - 14 pH value As or E.Z4

2 Colour Pt.Co.Sc. 2120 BAPHAStandard Methods 22nd edi.2012 2 -to gg Hazen & 1-501 8O

3 Total Dtssolved Solids mg/l Gravimetric method. (2540 C APHA Standard Method 10 - 200000 mg/L s21o

4 Ammonical Nitrogen mg/l 1).Titrimetric method (4500 NHqB & CAPHAStandar 1 - 2000 mg/|. s5.2

5 Chemical Oxygen Demand ms/l APHA (23rd Edition)- 5220 B Open Reflux Method-2( 5.0- 50000 mg/l 991 l

6 Phenolic Compounds

Laboratory Remarks : Approved By.236-lab_236 Ot. 2011012020

mg/l 4 Amino Antipyrene method without Chloroform Extra 0.1 - 50 mg/l 161 i

D. N. Vasadia, Lab Head

Note

1. The results refer only to the tested sanrples and applicable parameters. Endorsement of products is neither inferred nor implied.
2. Samples will be destroyed after 10 days from the date of issue of test report unless otheuise specified.
3. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing
4. The Board is not responsible for the authenticity for the samples not collected by the Board's officials.
5.Total liabilityof ourlaboratoryislimitedtotheinvoicedamount. Anydisputearisingoutofthisreportissubjectto

Gujarat Jurisdiction only.

6. Permissible Limits: as per Schedule Vl of EPA Rules, 1986 as ammended by Second.and Third ammendment 1993 for Effluents
7. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23nd Edition by APHA.
8. Bioassay test (for toxicity) -lS:6582:Part-2:2001; Reaffirmed 2007.

1111112021 15:55:47 Page 1 of 1
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Test Report No. :42145

l. Nanre of the Custonrer

2. Addrcss

3. Nature of Sample

4. Sanrplc Collected By

5. Quantity of Sanrplc Receivetl

6. Code No. ol'the Sample

7, Date & Tirrre of Collection & lurvarding
8. Date of Start & Clompletion of .4rrnllsis

9. Sampling Point
10. Flow Details (Remarks)

I l. Mode of Disposal

12. Llltinrate Receiving Body
13. Temperature on Collection
14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

Gu,jarat Pollution (lontrol [Joard

llharuch
C-l I I 19 13, (JI I)(l l'hasc-2

Na rnra<Ia nagar

Ilharuch-.192015
'l'clc: ((12 6J )2 2 { 6313

: Rec;"cling Solutions Private Linrited - 663J6

: ,Plot No. 208/2, GIDC l'}anoli, Ankleshrvar,

Panoli-394 I 16, Talulia : Ankleshwar'. District : Ankleshrvar', G IDC
: REP-lLepresentative/Grab, (lnsp Type : IIOU-Il,outine \/isit)
: N H P,{llN4,4R,SSA

: 2.5 lit
: 289690

; 30/09/2020, (1600 to 1600) & 05/10/2020

: 0611012020 & 2011012020

: w/w sanrple collected fronr ponding rvithin prenrises at bncli sitle -

leading to GIDC stornr water drain
0"
29 & pH Range on pH Strip:7-8 on pH strip
Barcode & Color & Appearance :grey turbid
Ind :5.000 , Dorn :5.000 & Ind ;0.000 , Dom :0.000

6 ,Cap No & Weight:

ANAT}'SIS REPORTFOR

W,{TER / WASTE WATER SAMPI,E

Sample ID:2tt9690 - Analy sis Conr pletion :20 I I 0/2A20

Common treatment and disposal facilities(CETP, TSDF, Ewaste recycling, CBMWTF,

effluent conveyance project, incinerator, solvenuacid recovery plant, MSW sanitary
landfill site) / LAB lnward :42145

TEST REPORT

Dale: 2011012020

Sr
1pH
2 Colour

Parameter Unit Test Method Ran of Testin R€sult
pH Units 4500 H+ B APHA Standard Methods 23rd edi.2012 1 - 14 pH value As or 7.60

Pt.Co.Sc. 2120BAPHAStandardMelhods 22nd edi.2012 2-toggHazen &1-50, 150

3 Total Dissolved Solids

4 Ammonical Nitrogen

5 Chemical Qxygen Demand

mg/r Gravimetric method. (2540 C APHA Standard Method 10 - 200000 mg/L 1ss4

ms/l 1).Titrimetric method (4500 NH3 B & C APHA Standar 2000 mg/|.

ms/l APHA (23rd Edition)- 5220 B Open Reflux Method-2( 5.0- 50000 mg/t 427

6 Phenolic Compounds mg/l 4 Amino Antipyrene met without C Extra 0.1 - 50 nrg/l 0.015

Laboratory Remarks : Approved By:236-lab_236 Dt.'. 2011012020

\ \,' .. .-a ..1, ,:-. -G.,"'-

D. N. Vasadia, Lab Head

Note
1. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
2. Samples will be destroyed after 10 days from the date of issue of test report unless othenrvise specified.
3. This reporl is not to be reproduced wholly or in part or used in any advertising mediawithout the permission of the Board in writing
4. The Board is not responsible for the authenticity for the samples not collected by the Board's offrcials.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is sublect to

Gujarat Jurisdiction only.

6. Permissible Limits: as per Schedule Vl of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
7. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23nd Edition by APHA.
8. Bioassay test (for toxicity) -lS:6582:Part-2:2001; Reaffirmed 2007.

111111202115:56:13 Page 1 of 1

n
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M/s. Recycling Solutions Private Limited (PCB lD: 56336) visit date: 30-09-2020

ss line in the I uid section a rea w/w sam le is collected from b ass line

alkaline w/w is discharge into open area behind the plant 'w/w ponding observed behind the ETP

q
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M/s. Recycling Solutions Private Limited (PCB lD:66336) visit date: 30-09-2020

Treated water line of ETP has found broken Waste water found to one into the n area

Both the incidents is found to mix & going into kachi
storm water drain within remises
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M/s, Recycling Solutions Private Limited (PCB lD: 55335) visit date: 30-09-2020

w/w is dls ed into outside of GIDC storm water drain thro hole
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tjhl#dnL, - lt. 3

R$PI,

n

Recycling Solutions Pvt. Ltd.

Date: 05.10.2020

or, Plot no 1501, GIDC Estate,

nkleshwar,

District Bharuch, Pin-393002

.+* Subject: Submission of Compliance report of GPCB Visit

bf- bl,olz.
Gri *'*lW)

(0c8, ?'&
E' 4{+t - l"t* *lt*

GPCB lD: 66336156225t

To,

The Regional

ii.'
'[',

1

Gujarat control board,

loF

Respected Sir,

Referring to the above subject we are submitting compliance rlport of GPCB Visit of dated: 30-09-2020
of RSPL, Unit-02- PANOLI.

Please consider this Compliance of GPCB Visit for your office record

Do the needful

Thanking You

Fot,

Recycling Solutions Private Limited,

Director/Authorized Signatory

ffiECEwED #f,'

/-\

ffi{}0ffi
6

ilI'

Site Address
Plot No. 223, GIDC Estate Panoli,
Panoli 394 116 (Dist. Bharuch), Gujarat
Phone : 02646272029

Registered office \
'!70, q V P Road, Shop 8, Plot 384, Cigaretwala Btdg
Opp. Cgl, Prathna Samai, Nr. Harkishandas Hospita[
MUMBAI - 400004, Maharashtra, tNDtA

Email
mail@rs-pl.com

W€bsite
www.rs-pl.
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